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UNSTARRED QUESTION NO.2732 
 

TO BE ANSWERED ON THE 3RD JANUARY, 2018 
 

IMPLEMENTATION  OF  DPP 
 

2732. SHRIMATI  KIRRON  KHER: 
     

Will the Minister of DEFENCE   j{kk ea=h 
be pleased to state: 

 

(a)  the number of Requests For Information (RFIs) that have been received since 
implementation of the Defence Procurement Procedures (DPP); 
 

(b)  whether the Government proposes to put in place provisions to ease requirements 
for transfer of technology and if so, the details thereof; 
 

(c)  whether the Government has taken steps to shorten the process of defence 
contracts; and 
 

(d)  if so, the details thereof? 
 
 

                     A    N    S    W    E    R 
        MINISTER OF STATE             (DR. SUBHASH BHAMRE) 
IN THE MINISTRY OF DEFENCE 

      र� ा रा�य म�ंी          (डा. सुभाष भामरे) 

 (a) to (d): The capital procurement process for defence including issues 
relating to Request For Information (RFI), Request For Proposal (RFP) and 
Transfer of Technology (ToT) is governed by Defence Procurement 
Procedure (DPP). RFI process has been elaborated in detail as the first step 
of the acquisition process and its objectives have been clearly defined in 

the extant DPP-2016. Further in the procurement cases involving ToT, the 
Request For Proposal (RFP) includes the requirement for indigenous 
manufacturing. 
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DPP-2016 contains the following provisions to cut down the 
procurement cycle and also to make it simpler and user friendly:- 

• Broad timeframe for completing procurement activities has been 
reduced from 80-117 weeks to 70-94 weeks in multi vendor cases and 
from 92-137 weeks to 82-114 weeks in resultant Single Vendor cases. 
 

• Acceptance of Necessity (AoN) validity has been reduced to six 
months (from one year) for ‘Buy’ cases and to one year (from two years) 
for ‘Buy & Make (Indian)’ cases.  

 

• Draft Request for Proposal (RFP) has to accompany Statement of 
Case (SoC) for AoN. 

 

• Guidelines for Change of Name of Vendor have been incorporated and 
Guidelines for Handling of Complaints have been notified to address 
avoidable delays on this account. 
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